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PART—V

Bx.ls i;a}:rq;dnced‘m the Guj.arat Leglslatwe A&wm bly |

(10 be tranaldted mto ;ujaratl and the trqnslatron to be pubh-ahed n the
- Gyjarat Go vernmernt Gazette. The date of publlcatlev to be reported) o

. The following Bili is published with the consent of the Speaker given
under the proviso to rule 127-A of the Gujarat Leglszawc Assemoly Rules ;-

Tﬂ]: ("UJARA"‘ PROFESSIONAL TECHNICAL B LBUEZATEONAL
COLLEGES OR INSYITUTIONS REGULATION OF 4D \’I‘SSION
‘ ' T AMD FTXATION OF FEES)Y :

' {AMENDMENF} LLw_.,, VALY R

GU. IARAT BILL NO

4 {)F Aﬂl

A BIZI"

further to amﬂnd the Gujarat nroﬁ?ssmmzz Techmcai Edw‘aﬂorsal .
- Colleges or Institutions (Regulation of Admission and I3 zxaz‘ron of

Fees) det, 200

It is hereby enactei {he ‘Sixty ﬂlhu
follows -

7.

Year of the Repubhc of mdia aq

1. This Ac? may L:e called the Gujarat Profesamnal Techmcal E'11=cat1onai Sho_rf ug{p -
Colieges or Institutions ﬁlegulatxon of Adnnssmn and. leauon oI Fees) =

(Amendment) Act, 201"

(hereinafter referred to as “the principal Act”

Guj.2of 2. In the GUJaI'dI owcssmnal Technical Educatlonal Co.aleges or Ameﬂﬂmeﬂi
.2008. Institutions  (Regulation of  Admission * and

Fixation of Fees) Act 2007 of section 2 of
, in gection 2,- I

Gu320f2008. S



42

Amendment 3.
of section & of
.2 of 2008,

Tasertien of new 4
~ sectien VA in
‘ Guj.2 of 2003,

Provisions
relating to
admission to
students from
other Stztes.

Amendment g
of section 16
of Guj.2 of
2008.

6.

. Exemption.

GUJARAT GOVERNMENT GAZETTE, EX., 18-2-2012 _ [PART Vv

(1) in clause (g) after sub clause (11) the followmg sub-clause shail
be inseried, namely:-

“(iii) all supernumerary seats of the profesqional courses. in the
Government colleges or institutions ax\d in the aided and unaided
colleges cor institations;”;

(i) after clause (J), the following clause shall be inserted, namely:-

" () “supernumerary seats” means the seats which are termed as such

by the AICTE or other statutery bedy and whxch are over and above
the sanctioned intake of professionai course;”

Inthe pfznmpal Act, the existiog section € shall be renurnbered as sub-

section (1) of that section and after sub-section (1) as so runumbered
the following s sub-.,ectl on sha]l be added, namuly -

“(2)} Notwithstanding anything contained. in sub section (1), in the
event of no student being available from the merit list or the séats -

declared as vacant by the Admission Committee, the Government may

permit adruission to such proaeﬂlonal course in the- manner as may be
prescribed.”.

I: the principal Act, auter sectwrr 7; the following section shall be

maer“ed mmel i

“7A. (1) Notwithstending anytilng comtained in this Aci s¢ far w5

adindssion to pmfes sional courses is concerned, siudents from other

States may be given admission in the unaided colleges ox nsitations in .

" such manner and on such mumber of seats of professional courses, as
may be specified by an- ordel puahshu,d in the {)f‘iam.! (mzetrc by the

State Government,

(23 . For the purpese of giving adwission to the siudf'nt% rete rreri to.-
in sub-section (1), the State Govemiraent may,

(v} specify the cntf:na on which the admlssmn may ve giv en, or

(h)  may direct to conduct the separate common enfrance iest, and
t0 prepare the separate merit list on the basis of the same for -

,,‘J':

such professional courses.

- In the punc1o¢1 Act, in section 1(} in sub-section (1), the words ‘and

for students from oiher States” shail be added at the end.

In the principal Act, after section 13, the followmg sectlon shall be
1rser.r;:d namely -

“134. The State Government may exempt from all or any of the
provisions of this Act, by notifieation in the Official Cazeite, such

Insertion of new
- section I3A in

Guj2 0f 2008,

college or institution whick may be declared as ‘the Center - of -

Excellence after following due procedure as may be laid down in the
rules.”
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. STATEMENT OF OBJECTS AND REASONS

During the last 10 years, the number of approved seats in the

professional courses in the Gujarat State has significantly increased year by

year in order to reduce the gap between demand and supply of trained

manpower in Industries. In the last two-three years, after completion of the -

admission process in the professional courses, comlde*abie seats have

remained vacant in some disciplines. At the same time neighboring States like

Rajasthan and Maharashtra as well as distant States like lamli ‘Nady,

Karnataka and Ardhra Pradesh have been allovnng students from: other States' :

~since long. This fias str en gthened the competition and knowledge aspect of the

: studentq in their States. Hence, to fill the vacant seats as well as to improve

competitiveness of our students, it is considered neces ssary to. provide

admaission to the students from other Statcs within the limit a5 may be-decided
by y the Government from time to time in unaided mﬂe;res or mstltuuons of the
State. Clizuse 4 of ﬂ‘i(“ Biil provides for the same. An onpomunty is taken to
amend certain provisions of the Act so a8 to remove any ambiguity f

supernumerary and vacant seats. Claises 2 ang 3 of the Bill provide for the

same. It is.aiso considered necessary 4o exempt certain colleges orinstitutions -

which have achieved the level of Centre of Excellence J}om all er any of thp
provisions of the Act. The State Gov ernment mli lay down the criteria and

norms for a co*lece or an institution which may be declared as the Center of

‘Excelience. Clause 6 of the Bill providas for the same. Consequerhal‘

'imendments have been made to give effect to aforesaid provisions.

This Bill seeks to amend the Gujarat Professional Technical
chucatmndl Colleges or Institutions ( Regmatlon of Admission and Fixation of
‘Fees) Act, 2007 {Guj. 2 of 2008) to achieve the aforesaid objects.

REAMANLAL VORA,

1
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GUJARAT GOVERNMENT GAZETTE, EX., 1822012 © = = [PARTYV
MEMORANDUM REGARDING DELEGATED LEGISLATION

This Bill iovolves delegation of legislative powers in the following
respects:-
Clause 3.-  Sub-section (2) proposed to be inserted in section 6 by this

clause empowers the State Government to prescribe by rules, the
mannet in which admission of students shall be pernntted in such
professmna] courses in the event of no studeni. bemg available from the
: mcnt list or the seats declared as vacant by the Admission pommlttee
Clause4 - (i) New section 7A proposed 1o be mserted by this clause-
EIPOWers the State Government to speclfy by an order the manoer m-'
whick and fhe number of seats of plofessmnal courses ofi w]nch the
admission 1o stulenis from other States i in. the profexamnal c,ourses in.
- the unaided colleges or mqtltuhons shail be. ngen,, ' '
{ii} aub-cmme (2} of this r*]aa e F‘mp(JWPI- the State Gofcmmeni to
: speuty the criteria -on which the. students’ from otter m&:—a may be
- given admission or may direet 1o conduci the separatra commng.
- entrance tesi, and to pr repae the separaie merit Nst for sucu
| woﬁ*ss‘onul(,,;wq-:», ' : -
Clause 6.- Nevy section 13A pmpobed to. be inscrted. by ikis r::! 52
‘ empowers: the State Gnvnmmoni by notific; ation i’ \the Dﬁzcm! -
- Gozeite, 10 esempt from all or any of the provis sions of tms Act such
coltege or instirntion which may be dc.clared under _t_he mles.aa, _rhe-

(‘enter of ‘Ex -"gn.-n.;ﬁ

The delegation of legislative powers as aforesaid is necessary and is of

a normal characier.

Dated the 18" February, 2012. .  RAMANLAL VORA,
By order and in the narae of the Governor of Gujarat,

Gandhinagar, : C, J. GUTHI,
Dated the 18" February, 2012, Secretary to the Government of Gujarat,
Legislative and Parliamentary -
Affairs Department;

Govesnment Central Press, Gandhinagar.




